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Bill No. 13—HLA of 2012

THE HARYANA RURAL DEVELOPMENT
(AMENDMENT)} BILL, 2012

A
BiLL
SJurther to amend the Haryana Rural Development Act, 1986,

Be it enacted by the Legislature of the State of Haryana in the Sixty-third
Year of the Republic of India as follows : —

1. This Act may be called the Haryana Rural Development (Amendment)  Short titte.
Act, 2012,

2, Insub-section (1) of section 5 of the Haryana Rural Development Act, Amendment of

1986,— section § of
() forthe sign“.” existing at the end, the sign “*:" shall be substituted; 2!: ?;;:_ Act 6
and

(i) the following provisos shal! be added at the end, namely;- -

“Provided further that rate of fee on cotton with effect from
Ist November, 2011 shall be 0.8 per centum:

Provided further that rate of fee on potato during the period from
22nd December, 2011 to 31st March, 2012 shall be | per centum.”.

Price: Rs, 5.00 (693)
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STATEMENT OF OBJECTS AND REASONS

With a view to discourage the export of cotton outside the State and for
better compliance in the collection of rural development fee and to give relief
to the potato growers, the State Government proposes to reduce the rural
development fee on cotton with effect from1.11.2011 from 2% to 0.8% and on
potato with effect from 22-12-2011 till 31-03-2012 from 2% to 1% by amending
section 5 of the Haryana Rural Development Act, 1986.

BHUPINDER SINGH HOODA,
Chief Minister, Haryana,

Chandigarh : SUMIT KUMAR,
The 1st March, 2012, Secretary.,
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